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SHRI MAHAVIR TYAGI fU«» Pradesh) " Sir,
it is our business to know why what arc the
grounds of her resignation.

MR. DEPUTY CHAIRMAN : She has just
resigned.

SHRI MAHAVIR TYAGI: A Joint Com-
mittee is the responsibility of both the Houses.
We have both selected Members and if there is
any resignation we must know the reasons for
it.

SHRI BHUPESH GUPTA (West Bengal) :
May | clarify? Shrimati Parvathi Krishuan
happened to be on two important Committees
along with some other Members. According to
the decision of our Party she has resigned
because we do not think that one Member
should be on too many Committees since it is
difficult to discharge their responsibilities.
Therefore, in the interest of Parliamentary
worksite has taken upon herself the responsibi-
lity of one of the Committees and resigned
from the other.

MR. DEPUTY CHAIRMAN:
tion is:

The ques-

‘That this House do recommend to Lok
Sabha that Lok Sabha do appoint a member
of Lok Sabha to the Joint Committee of the
Houses on the Foreign Contribution
(Regulation) Bill, 1973 is the vacancy caused
by the resignation of Shrimati Parvathi
Krishuan from the membership of the said
Joint Committee and communicate to this
House the name of the member so appointed
by Lok Sabha to the Joint Committee." The
motion was adopted.

THE ESSO {ACQUISITION OF UNDER-
TAKINGS IN INDIA)  AMENDMENT
BILL, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAH NAWAZ KHAN):
Sir, 1 beg to move:

"That the Bill to amend the Esso (Acqui-
sition of Undertakings in India) Act, 1974.
be taken into consideration."

[RAJYA SABHA]

%%fgh

As the hon'ble House is already aware,
by the Esso (Acquisitions of Undertakings in
India) Act, 1974, rights, title and interests
of Esso Eastern Inc.  in relation to its under-
takings in India were acquired by the Central
Government.  Section 13 ol'that Act provided
that every contract entered into by Esso
Eastern Inc. lor any service, sale or supply in
India shall unless terminated by the Central
Government within 180 days from the 13th
March, 1974 i.e. on the 8th September. 1971, be
binding on the Central Government or the
Government Company to which the said
undertakings may be transferred. ~ That section
also specifies the procedure for the termination
of such contracts. In view of the very
complex, and diverse nature of these contracts
and their large number, it has not been possible
to complete the work of scrutiny of all the
contracts undertaken or such further action as
is appropriate within the specified limit of 180
days. As such, it lias, therefore, become
necessary to extend the period by a further
period of six months so that the total period
available for the scrutiny and termination
of contracts may be made one year. | would,
therefore, strongly commend this Bill for adop-
tion by the hon. House.
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The question was proposed.
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SHRI NIREN GHOSH (West Bengal : Sir,
I oppose this amendment Bill because it is
absolutely counter to the interests of this
country. The original Bill itself was like that.
This 26 per cent share of the original
company was specially devised to give them
greater power on all important decisions. The
Hindustan  Petroleum  Corporation  or
Company is only in name. Sir, the Minister is
not listening. An lion. Member is talking to
him. What does he know about oil or oil
products?

SHRI BHUPESH GUPTA (West Bengal : |
object. He is a big farmer. He uses lot of oil:
besides he knows how to oil the Mtawti r

SHRI NIREN GHOSH : Very good com-
ment. | need no object to ii.

Sir, 1 was saying that this 26 per cent equity
share participation is very dangerous. It is
a dead blow- to the interests of India.
I again say that the Petroleum Ministry under
Dr. Triguna Sen had recommended 100 per
cent nationalisation. | have repeated it
several times. Nobody has cared to rebut
it. Soitstands. In the interests of foreign oil
companies, the special device was iucor_
porated. We arc told that there is some
agreement wiili the foreign company that they
can import crude from the parent company |
say it is wrong, false and a lie.  There is no
such written agreement. This particular thing
you have bestowed upon the foreign oil
company in order to help them send about two
hundred to three hundred crores of
rupees which they can send out from India
and they have done it and this process will still
continue and it is because of this 26% equity
share that you have allowed.  Because of this
they will continue to import and, Sir since
January, though there has been no rise in the
OPEC prices, there have been several hikes in
the price of the imported crude o* 'hese foreign
oil companies and you are continuing to do that.
Even Mr. Borooah, your senior colleague,
admitted it the other day on the floor of this
house. The price hikes have been done
several times and, Sir, you will be  surprised
to hear that since this agreement and  since
other agreements like this are going
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to be entered into with the other oil companies |
his Burmah-Shell has removed crores of rupees
worth of immovable property wholesale and
now the loot is taking place. | charge this
Government with allowing Burmah-Shell  to
take away crores of rupees' worth of immovable
property. 1 have received telegrams from
the Petroleum Workers' Union. | told this
here only the other day and | repeat it here now
and you are continuing with this.  Not only
that.  In Tamil Nadu, the entire transport, the
truck transport, etc. will be given to this
company for the transport of oil and they
will doiton a contract basis and earn a lot
on this score also.  This is what is happening.
You will be surprised to learn, Sir, that since
15-7-74, because of this 26% which die
Government has allowed them, the money has
gone to their  coffers, not to the Government
by way of the extra Excise duty which it
imposed.  Apart from that, the rates are now
like this:  On diesel, it is Rs. 30 per kilo-line,
on kerosene Rs.30 per kilolitre, on LDO it
is Rs. 50 per kilolitre and on furnace oil it is
Rs. 38 per kilolitre. Now, they are going to
make the inventories and all other necessary
adjustments. It may take about six
months or so and in the mean time they
have taken several crores: another six months
will be there and they will take several crores
more.  So, are you the Government of India or
are you the servant of Esso? Let us be clear
about it and let there be no hide-and-seek
game about it. So, this is what it has come
down to. There has been collusion on the
naphtha business and | do not want to go into
the details. The other day it was alleged that
there was some shady deal with the industria-
lists and several crores of rupees have gone tu
the Congress funds. Yes, it was alleged like
this and nothing has been done so far to refute
it. Youcomeand say, "l refuteit". That will
not serve the purpose.

MR. DEPUTY CHAIRMAN : Mr. Niren
Ghosh, you also come and make some alle-
gations. So, somebody must refute them also.

SHRI SHAH NAWAZ KHAN: You

just make the allegations and we also have to
refute them.
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SHRT NIREN GHOSH : Sometim s | give
the correct figures and farts. Yesterday. Sir, |
gave certain figures, certain farts, and...

SHRI BHUPESH GUPTA : What is about?

SHRI NIREN GHOSH: ...they have not
come forward to refute them. All the VIPg are
involved, very big people are involved
including the Prime Minister. Mr. Bhupesh
Gupta, your socialist friend, Shri Malaviya, the
Prime Minister, Air Marshal Arjan Singh, he
industrialist Shri Bharat Ram—all these people
are involved.

MR. DEPUTY CHAIRMAN : Mr. Niren
Ghosh, you not come to the subject.

SHRI NIREN GHOSH : So, what | say is
that | sometimes give and | have given rlu-
correct facts and figures. The unfortunate part
of it is that the Government has to decide
about all these things.

Now I am telling you that you take over this
company. There should be no 26% business. It
should be hundred per cent. The best thing
would be to take over the management. Don't
pay them a single pie. Take the management in
perpetuity. Whatever the profits, you utilize
them for the growth of the oil industry in India
so that not a single dollar has to be paid.

You have mismanaged excess capacity
Another point is that excess capacity had been
regularised at 2.70 million. Now it has been
extended; further excess capacity is being
granted in the guise of H.P.C., Hindustan
Petroleum Company. But actually what does it
mean? So many million tonnes of crude they
will import. Everybody knows that the cost of
production of a single barrel of crude is only 25
cents; they are charging eleven dollars. These
are the profits that are being distributed
between the producing companies It is not
because of the producing companies. They
charge die internationa price. They are earning
super and super “~rofits; and by this back door
you are doing this, you are extending it to 3.5
million to from 2.7 million tonnes.

4—10 RSS/ND/74
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Lastly, I will put you a question. This is a
srrious question. Petrol and petroleum products
are the basic ingredients of an industry. Why
should not there be an equalization of petrol
and petroleum products throughout India,
which are essential ingredients of industry?
Without steel and . ludustry cannot run. You
talk of a balanced and proportional and
equitable development of all the region.;, of all
the States, in India. You have come under the
monopolists based in the western coast of
India. This is a horrible thing. So | demand a
categorical answer to my question : Why
should there not be equalization of petrol and
petroleum product throughout, which are
essential ingredients of industry. If you do not
accept that, then you must satisfy us and give
reasons for this.

With these words, | conclude.

SHRI NIREN GHOSH: ..and being a kulak
=it wovare fag (gfomom) @ -

arafer sif, fraas aga =T g 4

qAGT _FeA & fa0 wIr

F | amarTe HY g ¥ O

fier am S owr wwifa frarg

SHRI NIREN GHOSH : You know some-
thing of Haryana bull, and...

oY vt Fog: I aneEt @
gz ¥ niwtr & fam ge
fraré wdt %01

farmer, what do you know about o0il?

SHRI RANBIR SINGH
my friend..

. 1 consume oil,
" Interruptions)

SHRI NIREN GHOSH : You get it cheaper
than the rate at which one gets in Tamil Nadu
or in Orissa or in Andhra. You want your
pound of flesh. You are selfish...
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SHRI K. N. DHULAP (Maharashtra) : Mr.
Deputy Chairman, SJr, | rise to make my
observations on the ESSO (Acquisition of
(.aider takings in India) Amendment Bill.

1974,

At the outset, Sir, | will charge the Ministry
with negligence and taking Parliament for
granted. Sir, this amending Bill was published
on the 29th August, 1974. It was introduced
in this Hoi rday. the 2nd September.
1974. Today the lion. Minister wants it
to be passed by this august House.

Sir, the time envisaged in the original
section 13 of the parent Act was 180 days. It
was to start from the 13th March, 1974. So
approximately now the last dale must be 13th

September, 1974....

SHRI SHAH NAWAZ KHAN : 8th Sep-
tember.

SHRI K.N. DHULAP : ...8th September.
1974. Now the Government wauls this
legislation to be rushed through, and, there-

Alinistry of lie*hg'a
the Government wants this legislation tc.
be riisin d through when they came to know
thai b [ aples nature of the
eomrac | to be terminated within 160
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contracts for service, supply and sale—they
could not complete the finalisation of the
issues that were before the Mini.try. Sir, it
would be in the fitne.'s of things if | asked the
hon. Minister to supply this august House how
many contract; were there categorywise in
relation to sale, service and supply? So three
categcties are there. How many contracts are
already terminated by the Ministry? This is
absolutely necessary, because in subsection (2)
of section 13 of the parent Act it has ben
slated very specifically. The obligation is on
'he Gov-rnnieut to see that the contracts which
are not beneficial to the Govt. Company or the
Government  should be immediately
terminated. Section 13(2) of that Act reads like
this :

"The Central Government may, if it is
satisfied that any contract referral to in sub-
section (1) is unduly onerous or has been
entered into in bad faith or is detri-

... ntal to the interests of that Government

or the Government Company, by order is
writing, either terminate such contract nisi-
such alterations or modifications then as it
deems fit."

This is obligatory. A statutory provision
dieac!\ been nude in (he parent Act
that if the financial interest is jeopardised
because of those contracts in connection with
sales, supply and service, they should be
terminated by the Government and even
(hough the word 'may' is used in this sub
section that 'in ‘shall.  The Govern
ment has to see that no financial loss is caused
to the Govt, company or to the Government
since the Government has taken over the
undertaking. So | want to know from the
hon. Minister no* tn'ariy contracts have
terminated by the Government as is envisaged
by sub-section (2) of section 13 of the original
Act. Then we could know why these things
have been delayed’; then we could know
what has come in the way of finalising and
terminating all the contracts which were in
existence at the time of the taking over of
the company by the Government. So this
is absolutely necessary. Then-lore 1 would
request the hon. Minister to take the House

13 SFPT. I'»
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into confidence and give t» a little inform: as to
how many contracts have beeta tcrmii-and
within the further period of «* months for
which extension has Been sought whether all
the contracts are likely to be fully examined by

the  Governm-nt and those which
detrimental to the interests ofthfl Govt, com-
pany or the Gkjveraftttent mil be  termin

within that period. The Government the not
come to this House again for an extension of
the period.

Secondly | would like to make a small point
which the Government should take note of.
While the negotiltio "-joing 0A
for
taking over the ESSO big salaried officers of
the Government were there and they ought
to have gone through all these com. s at
the time of taking over the company. Why
they could not have envisaged at thai time
that this is going to take more time? The
officers who are responsible for this should
also be taken to task i i | they should be
held responsible for not terminating the -
tracts within the time as is visualised by the
relevant section in the parent Ai i and thereby
causing financial «npanly
ot
the Govt.

With these words | bave done.

SHRI BHULT.SH GUPTA : Sir. I would
like to ask hint one question on!
the officers are very important. What
lias

happened to Mr.
Where has he gone now:'
you have given him a promotion
him

to a higher position despite the fact thai
CIH do ill of corruption charges against
him." Did you verify from the CBI as to what
were the charge* and allegations against him
some of which have been proved to the
satisfaction of the CBI before sending him to
the Indo-Burma Corporation?

\.V. V'erma of your Mini
Isit a fact that
and sent

MR. DEPUTY CHAIRMAN: Yes; the

Minister will reply now.

SHRI SHAH NAWAZ KHAN : Sir, the Bill
before the House is a very simple one.

' SHRI BHUPESH GUPTA : Sir, only the
simpletons will think it a simple one
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SHRI SHAH NAWAZ KHAN: All thai is
desired to be dune is to extend the period from
six months to one year. As | have stated, there
was a very large number of con.racts which the
ESSO Company had entered into. These
contracts were of two different types; one was
long-range contracts which were entered into
by the Company with bigger houses and bigger
firms. They were long-range contracts
extending over long periods.

There were short-term contracts which were
entered into by various regions and branches.
For instance, a contract has to be entered into
with the retail dealer for every pump that is
given on contract to somebody else. So, there
were thousands and thousands of such
contracts. We appointed a committee consisting
of officers of the Ministry of Petroleum and
Chemicals and the Ministry of Finance. We
also appointed a task force consisting of
officers of the Ministry of Petroleum and
Chemicals, the Finance Ministry and the
Ministry of Law. Some of these contracts, we
found, were of a complicated nature. They
require very detailed scrutiny in each individual
case. The long-range contracts are the more
important ones. There are a little over a
hundred contracts which have to be thoroughly
scrutinised. Eighty per cent of the work has
been completed. Because these contracts are of

a complicated nature, after the 8th of
September. . .
SHRI NIREN GHOSH : What are those

complications and what is the nature?

SHRI SHAH NAWAZ KHAN : .. they
become binding on us. Therefore, we have
come forward with a request that this House
may be 1 ind enough to give us a little more
time. It would be our endeavour to complete
this job as early as possible, but as a measure
of abundant precaution we have asked for a
period of six months. The other mailers which
were raised were of a general nature.

SHRI NIREN GHOSH : No, it was specific.
What about equalisation of the price of petrol
and oil products throughout India?

SHRI SHAH NAWAZ KHAN : These wc.re
thoroughly discussed when the

[RAJYA SABHA]
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was under discussion. Under the ESSO
<-r Bill all these points were fatty dis-
I'and | do not think any useful purpose
will be served by repeating the reply which my
senior colleague has already given.

Bill

SHRI BHUPESH GUPTA : My question
has not been answered.

MR. DEPUTY CHAIRMAN : The question
is:
"That the Bill to amend the ESSO (Ac-
quisition of Undertakings in India) Act,
1974, lie taken into consideration."

The motion teas adopted.

MR. DEPUTY CHAIRMAN : We shall now
take Up the clause by clause consideration of
the Bill.

Clause 2 was added to the Bill. Clause I, the
Enacting Formula and the Title were added
to the Bill.

SHRI SHAH NAWAZ KHAN : Sir, | move

"That the Bill be passed.”
The c/uestion was proposed.

SHRI BHUPESH GUPTA : Now, Sir, it It,is
been said as to why we all oppose this Bill and
our opposition continues. | asked him a
question to which he should have given a
reply. You will see how it is relevant be-cause
certain deals with the foreign oil companies
have been entered into by some officials, some
of whose records are extremely dubious.,.

SHRI SHAH NAWAZ KHAN : Sir, may 1
reply to Mr. Bhupesh Gupta?

SHRI NIREN GHOSH : You reply to my
equalisation point.
SHRI SHAH NAWAZ KHAN s Mr. Bhu-
Gupta wanted to know what has happened to
one Mr. Verma. Frankly speaking, |1 do not
know at this moment what job he has been
given. | will make enquiries and let him know.

SHRI BHUPESH GUPTA : | am very
glad...
SHRI NIREN GHOSH: He has not

| replied to my question.
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SHRI BHUPESH GUPTA : Ask when you
get up.

Sir, he does not know. He should find out. |
just give you very little information. Mr. Verma
was in your Ministry. Against him there were
very serious charges of collusion with foreign
interests, and in many of the deals with the
foreign oil concerns, he played an important
part, with a view to helping the foreign oil
concerns and other agencies. And he had been
known as a man of such type. The matter lias
been brough! to the notice of the Minister; the
matter has been, | believe, brought to the notice
of the Prime Minister that this gentleman Mr.
A.P. Verma, should not be in any res-ponsible
position. Then we came to know about him. As
| said, Sir, | know it for a fact. Now, let him
inquire it from his own channel by asking Mr.
Mirdha. Let him come and say after enquiry
that the CBI does not have a heavy dossier
about Mr. AP. Verma. According to my
information—and very reliable information,—
the CBI dossier about his malpractices, shady
deals and corruption is quite a heavy one, and
that should be known to the Prime Minister, to
the Minister and others concerned. And | am
surprised, even so he is getting patronage like
certain other people in the Ministry, from the
Government.

Now, I think the matter has been brought to
the notice of the Government by a number of
MPs. Nothing had happened. All that | would
like to say in this situation when the
Government is taking over something, that it is
very important that you eliminate all officials
against whom there are serious allegations —
allegations, 1 am saying very carefully— of
corruption and collusion, collusion with the
foreign oil interests. Over the past several
years, the foreign oil interests, ESSO and
others, have created a lobby of their own in the
Ministry, and it is well known how some of
them had been functioning...

SHRI NIREN GHOSH : For twenty years.

SHRI BHUPESH GUPTA : For
years or s0. 5—10 RSS/ND/74

twenty
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The time has come today, not to go in for this
kind of a deal, but to outrightly nationalise
these concerns and take them over— ESSO
and others—and see that the Oil Ministry is rid
of such officers and such other elements—one
of them | have mentioned, f hope he will make
enquiries and let us know. Anyhow, | demand
a thorough scrutiny in the light of the
disclosures made in this House and the other
information that the Government may have of
all those officers who are suspected of having
connections with big businc s including the
"foreign interest and who are taking advantage
and benefit out of them in some way.

MR. DEPUTY CHAIRMAN : The question
is:
"That the Bill be passed."”
The motion teas adopter!.

MR. DEPUTY CHAIRMAN : We adjourn
till 2.15 p.m. and we shall take up the discus-
sion on the situation in Bihar.

The House then adjourned for lunch
at nineteen minutes past one of the
clock.

The House reassembled after lunch at two

minutes past two of the clock, Mr.  Deputy
Chairman in die Chair.
DISCUSSION UNDER RULE 116—RE

PRESENT SITUATION IN BIHAR MR.
DEPUTY CHAIRMAN : Mr. Niren Ghosh.

SHRI BHUPESH GUPTA (West Bengal) :
On a point of order. | am not opposed to a
discussion on Bihar. 1 do not say that you
should rule out the discussion. Since you h ive
admitted it let it take place. But | want to point
out a thing for future guidance. Bihar has a
State Government. It is not under the
President's Rule. . . . {Interruption by Shri
Rajnarabi) | am not coming in your way. You
will have your say. But | wovdd not like you to
follow this double standard. When we want a
discussion, on Maharashtra you deny. When we
want a discussion on U.P. you deny. When
we want a discussion



